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— I -- 

BEFORE THE NATIONAL GREEN TRIBUNAL 

PRINCIPAL BENCH, NEW DELHI 

Original Application No. 726/2023 

In re: 

News item appearing in The Hindu dated 25.11.2023 titled 

"Deforestation, ill-planned constructions and unscientific illegal 

mining behind Himachal Pradesh's monsoon catastrophe" 

Reply/response on behalf of respondent 

No. 2 i.e. HP State Pollution Control 

Board in compliance to order dated 20-12-

2023. 

May it please your Lordships:- 

That the present Original Application has been registered on 

the basis of news item published in "Hindu" on 25-11-2023 

under title: "Deforestation, ill-planned constructions and 

unscientific illegal mining behind Himachal Pradesh's 

monsoon catastrophe". The news item expressed its concern 

over immense damage to life and property in Himachal 

Pradesh due to heavy rains during monsoon. 

Member Secretary, 
HP State Pollution Control Boerd 
Shimla 	• 	----- 
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-2.- 

2. 

	

	That admittedly the Himachal Pradesh has witnessed 

unprecedented damage due to heavy rains during monsoon 

season of year 2023 which led to loss of lives and damage to 

property. 

It has been stated in the news item that deforestation, ill-

planned constructions and unscientific illegal mining are 

responsible for natural calamity in the State of HP. It is 

submitted that there are catena of laws i.e. HP Town & 

Country Planning Act, 1977, Indian Forest Act, 1927, Forest 

Conservation Act, 1980, Mines and Mineral Act, 1957 to 

prevent the overall degradation of environment. The 

Environment Protection Act, 1986, Water Act, 1974 and Air 

Act, 1981 have been promulgated to prevent industrial 

pollution also. The various departments such as Forest Deptt, 

Town & Country Planning Department and Industries 

Department need to work in tandem to implement the 

aforesaid laws to prevent such catastrophe. The State PCB also 

has mandate to prevent pollution under the aforementioned 

Environment Protection, Water and Air Acts /laws. It is 

submitted that the State Board is endeavoring to prevent any 

kind of damage to environment by issuing directions under 

Water Act, 1974 and Air Act, 1981. It is submitted that State 

Member Secretary, 
HP Sts-ts Pollution Control Elo-1...rd 
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— 3 — 

Board is keeping vigil over the issues and directions have been 

issued from time to time to prevent industrial pollution and 

also on account of illegal mining or unscientific extraction of 

muck or stones (i.e. mining) /debris dumping inspite of the 

fact that it is the main mandate of Geological wing. 

4. Admittedly construction activities causing deforestation and 

involving excavation and dumping causing hazard needs to be 

checked by T&CP Deptt and Forest Deptt. The Town & 

Country Department also needs to prepare and implement new 

development plans and frame policy for construction and 

preservation of hills and cutting of hills in the State. 

5. That the State Board has imposed Environmental 

Compensation against the defaulters by applying the Polluter 

Pays principle under the provisions of Water (Preventions and 

Control of Pollution) Act, 1974, Air (Prevention and Control 

of Pollution) Act, 1981, Environment Protection Act, 1986 and 

in view of Hon'ble NGT's orders on the issue for unscientific/ 

illegal dumping of muck/debris in the State of Himachal 

Pradesh as per detail below:- 

- 
HP State Pollution Conifo; Boer, 
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Name 	of 

Regional 

Office 

Number 	of 	defaulters 

/units to whom directions 

for 	imposition 	of 

Environment 

Compensation has been 

issued 	for 	illegal 

dumping of muck/debris 

Total 

Environmental 

Compensation 

imposed 

Bilaspur 05 Rs. 29,25,500/- 

Mandi 05 Rs. 19,60,000/- 

Dharamshala 03 Rs. 68,25,000/- 

Kullu 02 Rs. 5,05,000/- 

Chamba 01 Rs. 1,00,000/- 

Shimla 08 Rs. 77,90,000 

Parwanoo 09 Rs. 20,87,500/- 

Rampur 01 Rs 1,23,750/- 

6. 	Further, Committees have also been constituted comprising of 

representatives of different stakeholder departments for 

checking of illegal dumping in district level by the Secretaries 

of District Legal Service Authority (DLSA) to conduct 

awareness-cum-sensitization drive for confronting illegal 

dumping and keep regular vigil of such illegal activities. 

Copies of some of the office order of constitution of the 

Committee are annexed as Annexure R-1 (Colly). 

Member Secretary, 
HP Sti.-.Lo rollutIon control Bo 
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That as regard to the issue of setting up of stone crushers in 

Beas river basin, it is submitted that in the state of HP, the 

State Government has notified "Policy Guidelines for setting-

up and operation of stone crushers in HP" initially in the year 

2004 and amended time to time and was last amended on 29-

6-2021 (copy annexed as Annexure R-2). As per these 

guidelines, the prior Environmental Clearance of the 

Competent Authority i.e. SEIAA, Registration and Mining 

permission of Industries Department is mandatory before 

consent is granted by the State Board. The State Board is 

carrying out inspections and monitoring of the stone crushers 

located not only along the river Beas but in the entire state of 

HP and ensuring the compliance of the environmental norms. 

The regulatory actions are taken in case any violation is found. 

8. 	That a CWPIL No. 13/2021 on similar issues for taking 

effective steps to prevent illegal deforestation, mining, 

conservation/preservation of hills and cutting of hills and to 

control haphazard/indiscriminate development /construction 

activity (which is also the subject matter of the news item/OA) 

is already sub-judice before Hon'ble High Court of HP, hence 

the present OA may be disposed off. 

rlernbor Secretary, 
HP Stata Pollution Control Botrd 
Shimia 
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9. 	That the State Board is committed to prevent pollution 

and initiating action as per its mandate under Water Act, 1974 

and Air Act, 1981 from time to time. 

Prayer:- 

In view of submissions made hereinabove and facts & 

circumstances of the case, it is therefore prayed that the 

petition may kindly be dismissed qua the respondent Board. 

Any other order deemed fit and appropriate, may be passed in 

the interest of justice. 

Respondent No. 2 

HPSPCB Shimla 
Member Secretary, 
HP State Pollution Control BoT,r1 

Date: 20-2-2024 

Place: Shimla 
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Core Tear at District Level 	 
-i Be. Ne Designation of Of$eer .136 Department . 	 . 

'Member - 

Deputy Commissioner, Una Member 
Superintendent of Police, Una Member  
Divisional Forest Officer, Una  	Member 

-Assistant Engineer, National •Highway Sub 
Division, Una 

Member 

Regional Officer, /LP. State Pollution Control 
Board, fRakkar Colony 

Membei  

Superintending Engineer, Jal Shakti Vibhag, 
Una 

Member 

,)7 Superintending Engineer, HP Public Works 
Department, Una 

Member 

District Pa.nchayat Officer, Una  	... .Me 	r 
9 Executive Officer of Municioal Council Una Member 	 
10  Secretary(Senior Civil Judgel, Disttict Legal 

Services Authority, Una 
Nodal Officer,: 

The .aforesaid team members are requested to follow up the videritta 

 	as per Concept Paper/Plan of Action(Copy enclosed) during this campaign. 

Fortnightly reports be prepared by the Core Team and be sent to this 

AUthority through  email id;- secv-disa-una-he)ov.in on Fortnightly basis. 

Chat 	strict jitcl 
tpistrict Leg Se es Authority, 
 	Una, Districalna, (HP). 

Office lio.Q1975-2$071 
Endst. No.DIAMUNAWDrive/2023- 	 dated 13,07.2023 
Copy forwarded(Concept Paper) to: 

I. The Worthy Deputy Commissioner, Una, 
2, The SuPerintendent of Police, Una 
3. The Divisional Forest Officer, Una, 
4. Assistant Engineer, National Highway Sub Division Una 
.S. The Regional Officer, H.P. State Pollution Control Board, Raklmr Colony, Una The Superintending Engineer, H,P. Public Works Department,. Una. 
1. The Superintending Engineer, Jal Shakti Vibhag, Una 
S. The District Panchayat Officer, Una 
9. The Executive Officer of MunicipAl patina Una 

for information and necessary action as per 
F 	 tni 	a diari: f:Cr ncepo. itper/Plenofacflon. 	 - 	- 

Chairrn 
District Legal 

Una, Dis 

-•ANNEXORE - R-1 CCally 
No.M.SA(UNAVDrive12023-Mit.  

OFFICE WIRE CRAIRMAN(DISTRIT JUDGE) DISTRICT LEGAL SERVICES 
AUTRORITY,UNA, DISTRICT UNA, (lin 

Dated: Una, the ir July, 2023. 
orricE ORDER 

fortAtmetito the directions ciuttained tettet ti0.85,WAISCi2023-

:,t. 1968-4970i • Attte0. 1347.202a of the 14 Member Secretary, " State Legal ServiP°  
Authorityi  ishindol a Core Team (District :LOvelt of  the following members ishereby 

constituted .to carry out. tat Awareness-cum-Sensit4ation Drive ..for: Confronting Illegal 

Dumping during Construction .of Roads and Highways in. association of Forest Department; 

National Highway Authority ofindia, HP Public Works Department, Pollution Control Board,: 

Jal Shakti Vibhag, 11 P Police Department., Local Administration1,. Parichaysiti Raj 

Instinn43ns and Other local bodies 	throughout Una Districti. 
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- 8 - 	 Annexure-1 

OFFICE OF THE DISTRICT LEGAL SERVICES AUTHORITY, CHAMBA DISTRICT ' 
CHAMBA- H.P 

Amrit Mahotsav 	t, in 

7fiver-- ‘ 
Azacii K 	',,:.' i l• _.: . 	:,;- a 	.,„,e, 	, • - , G2 ,1 	 Address: Court Complex, Near Old S.B.1 

E-mail: secy-dlsa-cha- hp©gov.in  
Phone: 01899-226309 

Chamba-176310 
No. Secy/DLSA/CBA/2023 

	
Dated 25.07.2023 q • . 	• 

OFFICE ORDER 

In pursuance to the diredons contained in letter No.85-LSA/SC/2023-

1968-1970, dated 13.07.2023 of the Ld. Monter Secretary, H.P. State Legal Services 

Authority, Shimla, a Core Team (District Level) of the following members is hereby 

constituted to carry out an Awareness-curn-Sensitization Drive for Confronting Illegal 

Dumping during Construction of Roads and Highways in association of Forest Department, 

National Highway Authority of India, HP• Publi:o? Works Department, Pollution Control Board, 

Jai Shakti Vibhag, H.P. Police Department; La1Administration, Panchayati Rai Institutions 

and other local bodies throughout Chamba 

Core Team at District Level 
Sr. No Designation of Officer & Vepartrnent Member 

1 Deputy Commissioner, Chamba & in his absence Additional 
Deputy Commissioner/ Additional Dlstriirt Magistrate 

Member 

Superintendent of Police, Chamba and in his absence Additional 
Superintendent of Police/Deputy Superintendent of Police. 

Member 

Divisional Forest Officer, Chamba Member 
Assistant Engineer, National Highway SO Division, Chamba Member 

5 	, *Regional Officer, H.P. State Pollution Or,iltrol Board, Chamba Member 
6 1 Executive Engineer, Jal Shakti Vibhagi,Charnba Member 
7 Executive Engineer, HP Public Works Department, Chamba Member 

8 District Panchayat Officer, Chamba,, 	.. Member 
9 1 Executive Officer of Municipal Council Chamba Member 
10 	'. Secretary(Senior Civil 	Judge-cum-Adcil, 	WM), 	District 	Legal 

Services Authority, Chamba 
Nodal Officer. - 

The aforesaid team members are requested to follow up the 

:uidelines as per Concept Paper/Plan of Action (Copy enclosed) during this campaign. 
Fortnightly reports be prepared by the Core Team and be sent to 

This Authority through email id:. secy-disa.cha-hoOoov.in  on Fortnightly basis. 

I-- 
Chairman 

(District & Sessions Judge) 
District Legal Services Authority, 
Charnba, District Chamba, 
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Enda No. Secy/DLSA/C8A/2023-4A5A Dated 25.07,2023 
Copy forwarded for information & necessary action (Concept Paper) to:- 

1. The Worthy Deputy Commissioner, Chamba, District Chamba, 
2. The Superintendent of Police, Chamba, District Chamba, H.P. 
3. The Divisional Forest Officer, Chamba, District 'Chamba, H.P. 
4. The Assistant Engineer, National Highway Sub Division Chamba, District 

Chamba, H.P. 
b.5"..The Regional Officer, H.P. State Pollution Control Board, Chamba, District 

Chamba, H.P. 
B. The Executive Engineer, H.P. Public Works Department, Chamba, 

District Chamba, H.P. 
7. The Executive Engineer*Jal Shakti Vibhag, Chamba, District 

Chamba, H.P. 
8. The District Panchayat Officer, Chamba, District Chamba, H.P. 
9. The Executive Officer of Municipal Council, Chamba, District Chamba, 

H.R 

(Dist ict & Sessions Judge) 
District Legal Services Authority, 
Chamba, District Chamba, H.P. 
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Sr. No Name of 

Department 

Designation Meml 

Mob 

Num' 

DLSA ICANGRA AT DHARAIVISHALA. 

. Local SDM, Dhararnshala. 

Administration 

2. Police Deputy 	Superintendent 	of 931:72- 

Police 	(LR), 	Kangra 	at 55004 

Dharam shala 

Forest Office Sh.. Rahul Sharma 94183-- 

(HPF'S DFO HQ) 54768 
: 

4. FWD Executive 	 Engineer 94180- 
- 

ers 

lie 

er 

tiANntutuRC— 

Email/E-means 
OFFICE OF THE, DISTRICT LEGAL SERVICES AUTHORITY, 

KANGRA AT DHARAMSHALA 
No 101/ SECY/ DLSA/Awa.reness./DSL/2023-1-16V 
Dated: 27.07.2023 

All the IA. Chairmen, 
Sub Divisional Legal Services Committees 
of District Kangra. 

Subject: Awareness-cum-Sensitization Drive for Confronting 
illegal Dumping. 

Sir/Madam(s), 

"Jai Hind" 

I have been directed by Ld. Chairman (District & Sessions 

Judge), DLSA, Kangra at Dharamshala to inform you that the core teams 

for Awareness-cum-Sensitization Drive for Confronting illegal 

Dumping has been approved which are as under:- 
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Dharamshala Division  32095 

Jal 	Shakti 

Bibhag  

Er. Ajay Rana 

(Assistant Engineer)  

82195- 

53181 

NHAI 

H.P. 	State 

Pollution 

Control Board  

Mr. Tushar 

Manager (T) ) 

Er. Varun Gupta 

Engineer 

Singh (Dy.  97379- 

45284 

94180- 

(Assistant 	Environm'ental 12852 

Municipal 

Corporation  

Smt., Shobhna, Clerk  .75597- 

75148 

SUB DIVISIONAL LEGAL SERI/1qt 

COMMITTEE, -DHARAMSHALA. 

Mice . Reserve nspector or. Line 

officer at Dharamshala  

01891- 

224967 

10. Forest Office  Sh. Rahul Sharma 

(HPFS DFO HQ)  

94183- 

54768 

PWD Sh. Rajnesh Kuthar 0/o Asst. 98165- 

Eng, B & :R 	Division No'.',  

01, -Junior Engineer,' 

Sh ;:Rakesh Kumar Gupta,  

Sub Division No -II, Junior 

Engineer. 

•-71O65 

-94180- 

23105 

2. Jal 	Shakti 

Bibhag 

13. National 

Highway 

Er. Sandeep Guleria, Ass 

Eng. 

Er. Maya Dass, Assistant 

Engineer 

94664- 

60485 

86280- 

92581 

Division 	HP 

PWD, Joginder 

Nagar 

1 H.P. 	State 

Pollution 

Control Board  

Er. Rajat Kumar; jUnior.  

Environmental Engineer  

981.65- 

4454 

15. Local BDO, Dharamshala. 
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Sh. Harish Kumar 

stip DIVISIONAL LEGAL 

:COMMITTEE, BAIJNATH 

Local 

.PWD Thak-ur 

.(Assistant Engineer) 

70/85- 

55240 

Police 

Department 

2 Sh: Surinder Thakur 

(Inspector/SHO) 

Administration 

Forest 

Department . 

(Tel: sildar) 

,Ran.jeet Singh 

6put3i -R4riger) 

75148 

SERVICE — 

75597- 

94186- 

487:99 

Block 

Development 

Officer Debra 

BDO 

:ecUtivè  

70184- 

194:11 

National 

Highway 

.7866 

Jai 

Bibhag 

Shakti EkecUtive Engineer,  27. 

• 

Police 

Department 

78768- 

936.52 

Administration 

Municipal 

Corporation 

Shit. Shobna, Clerk 
„. 

94§93- 

.02592 

.2909 

94i 69 

32812 

Sh. Sharti Ram Sharma 21., 94182- 

37687 

Jal 	Shakti 

Bibhag 

'SUB 

(Assistant Engineer) 

LEGAL SERVICE DIVISIONAL 

'COMMITTEE DEHRA 
;.. 

23. 

.94180-

70223 

70181-

365.71 

Local 	 SDM 

Administration 

Forest 	 DFO 

Department 
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Authority 

Dehra 

SUB DIVISIONAL LEG 

COMMITTEE; JAWALI s• 	 • 

519- 

-47.8808 

Sh.-Saurabh Sharma 

(Forest Range Officer, Jawali) 

98169-- 

32. Jal 	Shakti 

Bibhag 

Secretary Nagar 

Panchayat 

le 

SUB 	DIVISIONAL . LEGAL 	sERvicp., 

COMMITTEE, PALAMPUR 

Department, 

Palampur 

Jal 

Bibhag 

Shaktt. 	 gineei 

	

' 	 • 	
• 	• 	 .• 	 •• 	• 

• ' • 	 • 	. 	' 	• 	
• ".1 	 • . 
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40 Police 
r-- 

ASi 	Q.01,?,a1 	Krishaii, 	(P. S. 
7 

S&4- 

Department Palampur) 00516 

ASI 	Naresh 	Kumar 	(P.S. 98'169- 

, Bhawanra) 42599 

ASJ: 	Madan 	Lal 	P.S. 98057- 

Panchn.tkbi) 95916 

41.  PWD Sh. Sarhek Sood 62302- 

Assistant Engineer 05700 

42.  National Mr. Tusar Singh, 97379- 

Highway (Deputy Manager CT)) 45284 

• Authority 

SUB 	DIVISIONAL 	LEGAL 	SERVICE 

COMMITTEE, KANGRA. 

43..Sub - Divisional .SDM 99714- 

Magistrate, 

Kangra 

94282 

--, 
44. Police Deputy 	Superintendent 	of 98577- 

Department Police, Kangra 11100 

• 45. Block BDO• 98050- 

Development 04873 

Officer, Kangra 

46.  PWD Executive Engineer 98569- 

00004 	. 

01892- 

265028 

47.  Jal 	Shakti Executive Engineer 94184- 

Vibhag 833:E38 

48.  Forest Rang Officer 81780- 

Department 03445- 

4 	. Transport Adds Incharge 78760- 

Department 42928 
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SUB 	DIVISIONAL 	LEGAL 	SERVICE 

COMMITTEE, NURPuR, 

i 50. Local 

Administration 

SDM, 88266- 

95907 

5 Police Additional SP Nurpur 94180- 

Department 83272 

52. Forest DFO Nurpur 94180- 

Department 40081 

5 PWD SDO 94180- 

36729 

54.  dal 	Shakti SDO 94180- 

Vibhag- 21464 

55.  H.P. 	State SDO 97363- 

Pollution 00127 

Control Board 

SUB 	DIVISIONAL 	LEGAL 	SERVICE 

COMMITTEE, INDORA. 

5 Local Sh. Surin.der Thakur 94181- 

Administration (SDK ,  07999 

57.  PWD Sh. Ravi Bhushan 94184- 

(Executive Engineer 72435 

58.  Jal 	Sha.kti Sh. Rani Rattan Sharma 98826- 

Vibhag (Executive Engineer 95105 

Police Sh. Kuldeep Chand Sharma,' 70183- 

Department (SHO) 43030 

60.  Forest Sh. Abhinav Thakur 82890- 

Department (Forest. 	Range 	Officer 92636 

Bhadroya) 

SUB 	DIVISIONAL 	LEGAL 	SERVICE 

COMMITTEE, JAISINGHPUR. 

61.  Local Sh. Abh.ishek Bhaskar.  98185- 

Administration (Tehsildar) 00170 , 

•PWD Sh. Ankit Sainnkria,  9971&' 

, 
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The Secretary DLSA will be the Nodal Officer at District level 

64. Police 

Department 

65. Forest 

Department 

1 6  — 
(ASSiStant Engineer) 

, 	• .  

Sh. Sunil Sharma 

(Junior. Assistant) 

Sh. Prem Pal 

Inspector/SHO 

Sh..Raj Kumar 

(Deputy Ranger) 

33668 

86794-

83505 

98179 

10003 

88941- 

95095 

8a Chairmen of SDLSCs of DiStrict Kangra will be the Nodal Officer at Sub 

Division level. 

You are requested to convene meeting with the Core teams at 

your respective Sub Divisions & ask them to submit their reports in 

compliance letter No. 85-LSA/SC/2023/ 1968-1970 dated 13.07.2023 

received from SLSA, Shimla 

Thanking you. 
Your's faithfully, 

Sec '& ary, 
District Legal Services Authority, 
Kangra at Dharamshala. 
Phone No. 01892-222370 
Email: secy-dlsa-lcan-hp(Zigov.irt 

Endst No:146 cri_(iioj 	bated: 27.07.2023 , 
Copy to:- 

01 	The Ld. Member Secretary H.P. State Legal Services 
Authority, Shimla w.r.t. your office letter NO. SS-USA/SC /2023 / 
1968-1970 dated 13.07.2023 for your information, please. 

02 	All the cbre team members of DLSA, Kangra at 
Dharamshala for information 86 necessary action through their 
departments. 

03 The BDO, Dharamshala for information necessary 
action, please. 

  

  

   

.Secia 
Distri t Legal Services Authority, 
Kangra at Dharamshala. 
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- - 	ANNENRe- 
(Authoritative English text of the Department's nonfiction No. STE-E(5)-9/2018 
dated 29-06-2021 as required under clause (3) of the Article 348 (3) of the constitution 
of India) 

Government of Himachal Pradesh 
Department of Environment, Science & Technology 

No. STE-E-(5)-9/2018 
	

Dated: Shimla-2 	 29-06-2021. 

NOTIFICATION  

Whereas the Hon'ble High Court of Himachal Pradesh vide its order dated 01.06.2012 
(daily order) in the matter of CWP Nos, 7949/2011 and 7951 titled as Desh Raj Ws State of HP & 
others and Yog Raj Ws State of H.P & Others respectively directed the State Government to 
consider the existing guidelines for setting up of Stone Crushing Units in Himachal Pradesh, afresh 
and in pursuance of th& same the Department of Environment, Science & Technology issued the 
notification no. STE-E (3)-17/2012 dated 29.05.2014. 

Whereas the Government of Himachal Pradesh, in view of the recommendations of the 
Expert Committee constituted by the Hon'ble National Green Tribunal in the matter of O.A. No. 
358 of 2016, titled as Bhag Singh vs. Union of India & Ors. concerning to setting up of Stone 
Crusher Units close to the water bodies and orders dated 10.07.2019, based on views and 
recommendations submitted by said Hon'ble National Green Tribunal Expert Committee in its 
report submitted to the Honble National Green Tribunal on dated 19.06.2019, has reassessed the 
various parameters notified for setting up of Stone Crusher Units in Hirnaehal Pradesh. 

Now therefore, keeping in view advancement in technologies and modernization of devices 
for controlling pollution for stone crusher industry, the Governor of Himachal Pradesh in 
supersession of this Department's Notification No. STE-E(3)-17/2012 dated 29.05.2014 and in 
exercise of the powers conferred by the Section 5 of the Environment (Protection) Act, 1986, and in 
pursuance of the provisions of Section 7 of the said Act, and Rule 4 of the Environment 
(Protection), Rules, 1986 and directions of Hon'ble High Court of HP issued in CWP No. 
7949/2011, CWP No. 7951/2011 & also considering the recommendations of the Expert Committee 
constituted by lion'ble National Green Tribunal in the matter of O.A. No. 358 of 2016, titled as 
Bhag Singh Vs. Union of India & Ors., is pleased to issue the guidelines/ directions as follows for 
all Stone Crusher Units (hereafter referred to as the Unit) so as to exercise greater control and vigil 
over the stone crushing operations to save the environment and ecology of the State, with 
immediate effect, namely:- 

1. Site Suitability:- 

1.1 	Norms: 

Taking into consideration the hill topography, availability of less land and requirement to maintain 
the fragile ecology of the hills, the units shall be set up keeping in view the following criteria, 
namely:- 

11Page 
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19. 

Sr. 
No. 

Criteria Distance norms 
for 	existing 
stone 	crushers 
(crow 	flight, 
distance in 
meters) set up 
prior 	to 	year 
2004 

.— 
Distance 	norms 
for existing stone 
crushers (crow 
flight, distance in 
meters) 	set 	up 
after year 2004 
to May, 2014 

Distance 	for 
the 	Stone 
(crow 
flight, distance 
in 	meters) as 
per 
Notification 	I 
dated 
29.05.2014 

Proposed distance for 
the Stone crushers to 
be set up in 	future, 
(crow flight, distance 
in meters) from the 
issuance of the 
Notification Dated 

Ziteefee:2021 

2 3 4 5 6 

Minimum distance .from 
National Highway. 

50 (Horizontal 
distance) 

150 150 150 

Minimum distance from 
State Highway 

50 150 100 100 

Minimum distance from 
link 
road (PMGSY. 
NABARD/World Bank 
sponsored/other 
District-roads) 

— 75 

- 

50 50 
(condition 	will 	not 
be 	applicable 	to 
other roads except 
as specified in col. 
(2)) 

Minimum distance from 
District 	headquarters 
(distance 	to 	be 
measured from the outer 
of the munieipel limit of 
the 	 District 
Headquarters) 

1500 

1 
1  

S 

1500 

0 

1500 1500 
(may he read as 300 
meters in col. (3) as 
per amendment vide 
notification no. STE- 
E(4)-1/ 	2003-1 	dated 
25-04-2006) 

Minimum distance from 
town or Notified Area 
Committee 
(distance 	to 	be 
measured from 
the 	Outer 	of 	the 
municipal 
limit/Nagar 
Nigam/Nagar 
Palilca/Nagar Panchayat 

1500 

I 
I 

• 

1500 1000 1000 
(may be read as 300 
meters in col. (3) as 

I per amendment vide 
I notification No. STE- 

E(4)-1/ 	2003-1 	dated 
25-04-2006) 

Minimuni distance from 
Village abadi-deb 

250 500 500 500 

Minimum distance from 
Hospital & Educational 
Institutions 

300 (Horizontal 
distance) 

1000 1000 1000 

a. Minimum 	distance 
from spring, canal, 
functional 	water 

- 	supply 	scheme 
including 	its 
reservoir 

100 

- 

100 
(excluding 
spring, canal) 

100 (excluding spring, 
canal) 

b. Minimum 	distance 
from a percolation 
well, 	sewerage 
treatment 	plant, 
water 	infiltration 
galleries. 	I 

- 100 100 

Minimum distance from 
lakes, 	wetlands 	and 
reservoir 	of irrigation 
scheme, 	hydro power 
projects. 

500 500 500 500 

2 Page 

145



• 10 	1 Minimum distance from 500 $00 100 (as at Sr. 100 (as at Sr. No. 8 
natural water spring . No. 8 (a) 

' (a) 
14 	4 Minimum distance frotri — 2000 2000 2000 

:notified parkt 
12 Minimum distance from 

sanctuaries 
— 

, 1 
1000 1000 1000 

13 Minimum distance *in= — 200 upstream 200 upstream 200 upstream 
bridge sight ' 300 downstream 300 

downstrearn 
300 downstream 

• 
14 Minimum distance. from 

the 
(100 fOr canal) -- 100 100 

.canal 	and 	perennial 
rivulets 

• 

Keeping in view the representations received from Stone Crusher Owners, Associations from time to 
time w.r.t. interpretation of above applicability of parameters committee felt imperative to clarify 
that: 
I. 	The recommendation,s are prospective in nature and shall be imposed from date of notification 

forfuture. 
2. 	Similarly, applicability of the earlier notifications issued on dated 29.04.2003, 10.09,2004, 25-

.
04-2006 and 29.05.2014. .are also of prospective. e.g. the regulatory authorities must take note 
that the stone crushers set up prior to 29-04-2003 will be governed by the parameters of col. (3). 

1.2 	Notes: 

1.2.1 All distances shall be measured as crow flies from the highest node of the crusher 
conveyor belt to the outer periphery of the revenue unit or the municipal limits or the 
periphery of the feature concerned. 

1.2.2 In the guidelines distances are relaxable in the case of any natural barrier between the 
site of the Unit and any of the features indicated in the guidelines Natural barrier may be 
defined as "any natural physical entity except any kind of River/IChad/Natural 
Stream/Tree Canopy which obstructs the physical view and /or prevents the movement 
of Air and Noise so as to keep Air and Noise Pollution within prescribed limits". 

The Government may relax the guidelines for a limited period in specific cases wherein 
setting up of stone crushing unit is necessary in public interest but it is not practically 
feasible to adhere to any or all of the guidelines, provided that such relaxation will be 
considered only on the recommendation of the Joint Inspection Committee as proposed 
in Para 1.3.2. 

1.2.3 In case of Shimla Town the sitting norms shall be as per the directions of the Hon'ble 
High Court of Himachal Pradesh dated 26.07.1993 in CWP No. 51 of 199 titled as 
"Court on its own motion versus State of Himachal Pradesh & Others". 

1.3 	Joint Inspection Committee for site appraisal: 

1.3.1 The Unit shall apply /obtain "Provisional Registration" from the Department of 
Industries for obtaining pre-production clearances from other Government Departments. 

1.3.2 The site for setting up the Unit shall be appraised and approved by the Joint Inspection 
Committee consisting of the following:-- 

1. Sub-Divisional Officer(Civil) concerned Chairman 
2- Divisional Forest Officer or his representative Member 

3.  Representative of HP State Pollution Control Board. Member 
4.  Executive Engineer, HPPWD or his representative Member  
5.  Executive Engineer, Jal Shakti Vibhag or his representative Member 
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ZQ 
6. Representative of Department of Tourism 	 Member 

7. Surveyor 	 Member 

8. Soil Conservation Expert from Agriculture Department equivalent or 
above Sub Divisional Soil Conservation Officer 	 Member 

9. Geologist or Mining Officer 	 Member Secretary 

1.33 The. Committee constituted in Para 1.3.2 is in supersession of the Industries Department 
Notification No. Udyog I (Chh) 4-1/85-11 dated 26.04.1993, 24.12.1998 and STE-
E(3)5120014 dated 29.05.2014. The approval of the Committee shall be the basis for 
issue of clearance and approval including those of the Himachal Pradesh State 
Electricity Board Ltd., Himachal Pradesh State Pollution Control Board and permanent 
registration with the Department of Industries. 

2. Emission Norms and Pollution Control Measures: 

2.1.1 Standards:- 

2.1.2 The suspended particulate matter measured between 3 meters and 10 meters from 
any process equipment of a unit shall not exceed 600 micrograms per cubic meter 

' 2.1.3 The suspended particulate matter contribution value at a distance of 40 meters from a 
controlled isolation as well as from a unit located in a cluster shall be less than 600 
mg/Nm3. The measurements are to be conducted at least twice a month for all the 12 
months in a year. 

2.1.4 The noise levels (leq.) shall be maintained within the standards for noise as specified in 
Schedule -11I, of the Environment (Protection) Rules, 1986. 

2.2 	Pollution Control Measures: 

2.2.1 Every unit shall provide a wind breaking wall along with suitable enclosure to 
ensure adequate dust containment. 

2.2.2 Every Unit shall have a dust suppression system with water spray and sprinkling system. 
2.23 Dust extraction and collection system shall be provided at crusher and transfer 

points in every Unit. 
2.2.4 Every Unit shall have adequate water supply along with at least two days water 

storage facility for running pollution control equipments. 
2.2.5 Facility for regular cleaning and wetting of the ground shall be provided. 
2.2.6 Trees of suitable species shall be planted to develop a green belt within and along the 

boundary of the premises. 
2.2.7 Every Unit shall have a separate energy meters for pollution control devices wherever 

the energy is consumed for operating them and record thereof shall be maintained and 
made available to the Himachal Pradesh State Environment Protection and Pollution 
Control Board (hereinafter referred to as State Board) whenever demanded. 

2.2.8 The stone crushing unit shall be provided with acoustic enclosure near jaw sheds and 
shall be properly designed and approved by the State Pollution Control Board as per 
Central Pollution Control Board norms to control noise pollution in accordance with the 
Environment (Protection) Act,1986. 

2.2.9 Dust suppression system, water sprinkler used in stone crusher shall be of uniform 
technology as it was noticed that at different location different kind of sprinkler system 
were being used which were observed and found to be causing wastage of water and 
excessive use of water. The mist, spray nozal system being quite efficient in controlling 
the dust pollution, shall be installed for dust suppression. 
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2.2.10 'rim wind breaking walls Shall be reconstructed scientifically with application of wind 

rose diagram for the unit i.e. towards, the predominant direction of wind and natural 
profile of the area, 

2.231 The tree plantation shall be verified with comparison to the capacity, time of 
establishment of the unit, proper monitoring, of growth of trees.  Shall be recorded with 
photo monitoring On annual basis while giving renewal of Consent to Operate etc. linked 
with date of establishment of the units number of tree plants. 

2.2.12 The water mists spray mind system .shall he interlocked with stone .crushing unit main 
energy supply and water supply Meter. 

23 	Further Advancement in pollution control devices for proposed and existing units: 

2.3.1 Stone crushers unit project proponent shall cover all the conveyor belts as well as 
provide dusts skirt at material transfer point. - 

2.3.2 Stone Crusher unit project proponent shall provide wind breaking L shape wall of height 
more than the 3 ft from the highest conveyor belt to reduce noise pollution as well as air 
borne dust emission pollution due to wind velocity as designed by a qualified engineer. 

2.3.3 All approach roads and ramps shall be properly paved so that it does not lead to dust 
pollution. 

2.3.4 Crusher shall be covered and water sprinlding system shall be provided on crusher to 
suppress the dust generated due to material handling/ loading/ unloading activities. 

2.3.5 Regular cleaning and wetting of the uncovered area, ground within the premises: 
2.3.6 Growing of at least three rows canopy of evergreen species to be planted along the 

periphery of the crushing units to reduce noise as well as fugitive emission/dust 
pollution. 

2.3.7 Speed control, low speed means less dust. For vehicles-speeds limit 20 Km/h in I Km 
periphery of unit. 

2.3.8 Housekeeping-clean up spills promptly. Adequate toilet facilities for manpower at stone 
crushers and mining lease area shall be provided by the stone crusher owners. 

2.3.9 All the stone crushers shall have to construct a RCC/ concrete stone masonry wall on 
valley side wherever applicable to ensure that the downstream water sources etc. are not 
affected. 

2.4 Parameters in the context of changing weather conditions in the face of Climate 
Change- Mitigation of impacts thereof:- 

2.4.1 In order to mitigate the dust emission pollution impacts in surrounding areas of stone 
crushing units, the readjustment in setting up of conveyor belts, crushing units, screening 
units may be done by taking into consideration the GLC (Ground Level Concentration) 
values of SPM (Suspended Particulate Matter) PM2.5. The scenario of dispersion of 
RSPM 2.5/ 10 at ground level is important for risk assessment and mitigation. The 
monitoring of these parameters shall be undertaken on yearly basis and the proof of 
monitoring with geo-tagged photographs. 

2.4.2 In case the GLC, wind rose assessment shall be done for all the stone crushing unit and 
readjustment shall be made in sitting the crushing units, the risks of dust pollution will 
be mitigated significantly by rebuilding the wind breaking walls. 

2.4.3 Install rain water harvesting tanks of adequate capacity based on potential with rain 
water use system. 

2.4.4 Registration of Stone Crusher Units with Ground Water Authority in case ground water 
is to be extracted. 

2.4.5 The rainwater harvesting, tree plantation shall be essential/ mandatory for the stone 
\
tro.... 

 crushing units in the State to mitigate the climate change impacts. 
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2.4.6 The stone crusher with th9 capacity >100000 tones per year shall install air quality 
measuring sensors e.g. purpleair.corn and this shall be monitored by the HP State 
Pollution Control Board on real time basis. 

*The proposed conditions/norms should be applicable 
retrospectively for all existing stone crushers of 
capacity>10,000 MT/ annum. 

2.5. Impact of Stone Crusher Units location on the hydrological, soil & water conservation, 
environment aspects such as air, water, flora and fauna. 

2.5.1 In case of stone crusher units with washing plants, the sedimentation tanks 
commensurate to the plant's capacity needs shall be built immediately so that effluents 
are not drained in the open directly which ultimately feeds the river. 

2.5.2 In that case, the effluents from sedimentation tank shall be treated and the usable raw 
material such as silt, soil shall be reused in field, road construction, brick making etc. 

2.5.3 Provisions for proper drainage scheme for evacuation of storm water needs shall be in 
place. 

2.5.4 The crusher units using ground water shall register their ground water abstraction 
structures with the State Ground Water Authority under the H.P. Ground Water 
(Regulation & Control of Development and Management) Act, 2005. The process is 
online at emerginghimachal.gov.in, 

2.5.5 Those crushers using surface water from rivers, khads, nallahs shall get the requisite 
permission from the concerned Executive Engineer of Jai Shakti Vibhag. 

2.5.6 The regular water sprinlding in and around the stone crushing units is of utmost 
relevance to minimize the dust pollution impact on flora through rain water harvesting 
shall be done. 

2.5.7 The effective water sprinklers shall be installed at crushing units to suppress the dust 
generated at the crushing unit. 

2.5.8 Dumping of waste material in river water source shall be completely prohibited. 

2.6. Washing units-waste water treatment: 

2:6.1 Washing unit Stone crushers shall construct adequate no. of earthen de silting chambers 
followed by a Cement concrete (Pucca) storage tank of adequate capacity from where 
the wash water shall be re-circulated back in the washing activities lifted through a 
sludge pump. The size of tanks to be decided based on capacity of unit. 

2.6.2 The stone crusher units having washing plants shall construct sedimentation tanks as per 
the plant capacity based on following calculations: 

a) For washing units regular water supply is required which needs to be regulated 
through Ground Water Board/ Jai Shakti Vibhag concerned through meeting and 
registration. 

b) 100 CFT washing of sand leads to — 1250 It. water is required i.e. about 1100 It. 
waste water is generated from production of sand. 

e.g. A washing unit of a Stone Crusher with capacity of 2'72inch  / second water supply 
takes 30 minutes to produce 400 CFT sand which means about: 

2'/2' x 30" x 60" 
1800 x 21/2ineh  
4500-5000 ltrs. of 'water is required for production of 
400 CFT sand. 
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Every washing unit is required to 6-t-Pwai-e water de-silting chamber of rational 

capacity i.e. for example, if the capacity of unit is 

— 10 Truck per day 

—20 truck per day 

waste water chamber of minimum 25,000 Its. of at 
least half of the expected waste water quantity in one 
go shall be provided. 
Minimum of 50,000 Its. of at least half of the expected 
waste water civantity in one go shall be provided. 

The water would be 100% recycled and there would be zero liquid discharge. 
Verification of waste water silting chamber and repycling would be a mandatory 
condition for Consent to Establish & Renewal of Consent to Operate. 

3 	Procedure for establishment and operation to be followed by the State Board: 

3.1.1 The State Board shall issue conditional "Consent to Establish" to the unit only after the 
Joint Inspection Committee has recommended the case and the unit agrees to fulfill the 
Pollution Control measures given in para-2.1 and 2.2. 

3.1.2 The State Board shall issue "Consent to Operate" only if the unit has taken measure to 
comply with the conditions given in the "Consent to Establish". 

3.1.3 Every unit shall get - monitoring for Air and Noise conducted regularly and submit the 
reports to the State Pollution Control Board. 

3.1.4 The State Board shall be the Authority to ensure the compliance of the Pollution 
Control measures given on these guidelines/directions and shall do the necessary 
monitoring of the unit as per schedule of monitoring approved by the State 
Board/Department of Science & Technology, Himachal Pradesh, Shimla.' 

3.1.5 Every unit shall follow any other direction(s) issued by the State Government from 
time to time. 

4. Latest technologies advancement and availability of modern machinery and 
equipments for setting up of stone crusher units: 

Keeping in view the technological advancements, availability of modern machinery and 
equipment, in the state following technologies shall be specifically linked with capacity of 
the plant in following manner:- 

Sr. 
No. 

Capacity of Stone . 
Crushing Unit 

Technology Covered shed 

1 Up to 20000 Tons/year, Conventional 	stone 	crusher 
technologies, jaw crushing with or 
without screening rolling screening 

Yes 	 . 

2 >20,000 	to 	1,00,000 
Tones/year 

Jaw crushing with wetting of raw 
material at hoper with water spray 
nozal 	of 	1/2 	inch 	per 	second 
capacity. 

To cover conveyor belts as 
well with nozal sprayer on 
conveyor 	belts 	acoustic 
ends. 

3 >1,00,000 tones /year 
and above 

Jaw plus Cone crushing unit with 
Screener with wetting of raw 
material at hoper with water spray 
nozal of 'A inch per second 	- 
capacity. 

Closed 	loop 	system 	to 
cover conveyor belts with 
acoustic enclosures.. Nozals 
sprayer on conveyor belts. 
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The amendments in the notification shall be.subject to any other order passed by Hon'ble High 
Court in CMP No. 8459 ol.  2019 of CWP No. 2067 of 2019 State of Himachal Pradesh & ors. 
Petitioners/ applicants versus Bhag Singh & others. CWP No. 4342 of 2019 M/s Jai Mateshwari 
Stone Crusher Petitioner/ applicant versus State of Himachal Pradesh & ors. 

By order 

Kamlesh Kumar Pant, IAS 
Principal Secretary (Env. S&T) to the 

Government of Himachal Pradesh 

Endst. No. STE-E-(5)-9/2018 
	

Dated: Shimla-2, 	29-06-2021. 

Copy forwarded for information and necessary action to:- 
1. The Secretary to the Governor. Himachal Pradesh, Shimla-171002. 
2. The SPS/PS to the Chief Minister/Ministers, H.P Shimla-2. 
3. The Sr. Private Secretary to the Chief Secretary to the Government of H.P. 
4. All the Administrative Secretaries to the Government of H.P. 
5. All the Divisional Commissioners in HP. 
6. All the Heads of Department in H.P. 
7. All the Deputy Commissioners in H.P 
8. All the Superintendents of Police in H.P. 
9. The Director (Env.. 1 /4;ci. & Tech.). Himachal Pradesh. 
10. The Member Secretary, State Council for Science & Technology, HP. 
11. The Member Secrctay, HP State Pollution Control Board, Shimla-9 
12. ALR-cum-Under Secretary (Law) to the Govt. of H.P Shimla-171002. 
13. All the Municipal Corporations H.P. 
14. All the Executive Officers/Secretaries of Municipal Councils/ Nagar Panchayats in 

Himachal Pradesh. 
15. Guard tile. 

(Satpal Dhiman)1""4"°14  
Joint secretary (Env.,Sci.&Tech.) to the 

Govt. of Himachal Pradesh 
Phone No.0177-2621874 
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